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have explained this in so many pub-
lic meetings. They have said thfct 
the rural sector will be given a better 
deal. They have said that the com-
mon people will be given a better 
deal. But you will be surprised to 
see that. The general excise duties 
have been increased from 2 per cent 
to 5 per cent. There has been a levy 
on basic excise duties at five p tr 
cent, which means, there will be infla-
tion in the market; not only inflation, 
but the producers will be compelled 
to increase their prices to a great ex-
tent, not to the extent of increased 
taxes, but due to their cascading 
effect, the price increases will be 
quite substantial, as a result of **hich 
the People of the country will suffer. 
There will be less of purchasing 
power in the hands of the people. Sir, 
in the Budget, the deficit amount has 
been increased to Rs. 1050 crores. 
The public debt has also increased by 
15 per cent. This is surprising. There 
is no well-thought-out plan in the 
Budget. There are no clear cut ob-
jectives. Therte is no indication of 
setting up of industries in the rural 
sector. Unless there are some basic* 
objectives and well-thought-out plans 
to help the rural sector to grow, no-
thing can be done. How can the 
Budget be implemented? I ask the 
Finance Minister. The hon. Minister 
of State for Finance is here. Some 
amount is earmarked for the growth 
of industries in the rural sector. But 
there is no proper policy. The last 
'ear of the Fifth Five Year Plan has 
been cancelled.

Sir. they are now depending upon 
what is called 'The Rolling Plan’ 
which itself is rolling here and there, 
without any objectives, without any 
specific proposals, which could be car-
ried on by the people.

Therefore, Mr. Chairman, Sir, the 
increase in Excise Duties will push 
up prices of more than 140 commodi-
ties. I can cite the name3 of those 
commodities which have been pub-
lished in the newspapers. The hon. 
Energy Minister is here and 1 would
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like to point out to him tkat at least 
Rs. 1,000 crores should be provided 
for electricity generation.

MR. CHAIRMAN: The hon. Member 
will continue tomorrow.

18 hrs.

HALF-AN-HOUR DISCUSSION 
Expansion op F oreign D rug 

C o m panies.

MR. CHAIRMAN: Now, Shri
Prasannabhai Mehta will raise Half- 
an-Hour Discussion.

SHRI PRASANNBHAI MEHTA 
(Bhavnagar): Mr. Chairman, Sir,
this is not the first time that I  am 
dealing with the subject ''Expansion 
of Foreign Drug Companies’. I dealt 
with this subject during the tenure 
of the Fifth Lok Sabha several times 
through different means, methods ard 
procedure. 1 fail to understand why 
the concerned ministry and its offi-
cials who are in this particular sec-
tion since 10 to 15 years keep a soft 
comer for the foreign dominated 
companies who exploit this country 
by various underhand methods, mak-
ing fabulous profits and boosting their 
dividends and reserves on a narrow 
capital basis.

It is very interesting to know the 
abnormal rise of the assets within a 
period of less than two decades. The 
Economic Times New Delhi dated 21st 
January 1977 has made a mention 
about thp growth of capital reserves 
and surplus. According to this issue, 
the assets of twentyfive foreign comp-
anies have risen from Rs. 5> crores to 
more than Rs. 200 crores.

Now the basic question is: how 
this abnormal and extra-ordinary rise 
in the assess of foreign companies 
took place. The principal factor is 
the connivance of the concerned 
authorities in allowing them to carry 
on their commercial activities, that is, 
their production, in an unlawful 
manner.

Even at present, the companies like 
Pfizer, May and Baker, Glaxo, Sandoz*
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and Hoescht and others are producing 
bulk drugs and formulations in ex-
cess against their licenced capacity 
and in an unauthorised manner con-
travening ID  and R Act, 1956, 
Import and Export Trade Control 
Act, 1947 Essential Commodiates Ad 
and HERA, 197S

Now, Sir, I shall give you some 
concrete examples and bring it to the 
notice of the hon Minister As the 
hon Minister is aware, Messrs Al-
kali and Chemical Corporation of 
Tnri»» is producing a number of items 
on loan licences and without any valid 
and approved industry licence

Now your ministry after giving 
permission letter which is also illepal 
has invented a novel sector They 
call it “non organised” We have heaid 
about public sector, private sector 
cooperative sector, organised sector 
but we have yet to know about this 
non-orgarused sector This non-orga- 
nised sector means companies carrying 
on their commercial activities m ding 
industry unlawfully and illegally I 
would like to give some names of such 
non-orgamsed sector under which the 
companies are working They are —

1 Messrs Nicholas of India Limi-
ted

2 M/s C E Fulford
3 M/s G W Carnrick Co (Asn) 

Limited
4 M s Cooper Labs
5 M/s John Wyeth and Bros
6 M/s Grove Products
7 M/s May and Baker (I) Limi-

ted
8 M/s Wyeth (I) Limited
9 India Shenng, and
10 M/s Ethnor

Now I would like to know from the 
hon’ble ^Minister what is this non- 
orgamsed sector Is it recognised 
under any statute, rules and notifica-

tions of the Government? If It is 
not so why these companies are allow-
ed to repatriate huge amounts and 
thus drain our valuable foreign ex-
change These companies are re-
quired to obtain industrial Heenccs 
under the statutory provision Noti-
fication dated 16th February, 1973 
Schedule II of Industry Ministry 
clearly states about this I would 
like to quote this notification 

SCHEDULE II

(Categories of undertakings not 
eligible for exemption)

‘ Undertakings owned by foreign 
companies, their brandies or mbri- 
danes or by companies in respect 
of which more than 50 per cent of 
the paid-up equity share capital is 
held directly or indirectly by foreign 
companies their branches or subsi- 
daries, or by foreign nationals or 
non-resident Indians ”

Sir this provision is made irrespective 
of labour employed by the foreign 
companies and these companies are 
required to obtain industrial Imcen 
ces according to the notification of 
1960 also

Now, Sir I would like to quote ms 
wer given to part (a) of Unstarred 
Question No 2845 dated 6th Decem-
ber 1977 I quote

“(a) Yes Sir M/s Pfizer have 
been found producing Prolmex 
without a specific licence under I 
(D&R) Act and marketing as a drug 
item without obtaining nnce ap 
proval under the Drugs (Prices 
Control) Order They were issued 
two show-cause notices under I 
(D&R) Act and DPCO 1970 Rep-
lies received from them are under 
consideration in consultation with 
Ministry of Law ”

I do not know whether the con-
sideration and consultation with 
the Law Ministry is over 
but X know and I have heard that the 
foreign companies have a long hand J 
and the Law Ministry is changing its



optntan now and then under some 
pressure. I would like the hon’ble 
Minister to verify this information. I 
wfll stand corrected and will feel hap-
py if my Information goes wrong. A 
number of formations marketed by 
this company under registration cer-
tificate are also without due licences.
I  can quote forty-seven items which 
are marketed by this company and 
their total sale value comes to Rs. 30 
crores.

Therefore, Sir, I would like the hon’ 
ble Minister to reply to my specific 
questions. One; Whether Government 
propose to regularise production of 
foreign dominated companies upto 
3J*t December, 1077 who have vio-
lated various provisions of all the four 
Acts mentioned by me earlier under 
the guise of Hathi Committee report. 
The point is whether the executive 
can take such action. . .which is 
contrary and against the Acts passed 
by the Parliament?

2, Is it a fact that Indian firms huve 
been subjected to the ratio of 1:10 
regarding bulk dropped formulation 
and 1:2 regarding import and indi- 
genious utilisation of raw materials 
which is not recommended by Hathi 
Committee?

3. Is it also a fact that for foreign 
firms, Hathi Committee has not indi-
cated 1.5 bulk drug and formation 
rati* and 1:2 regarding raw materials 
imported and indigenous and your 
Ministry proposes this ratio? Now. 
as mentioned by me earlier, there is a 
non-organlsed sector. Is it a fact that 
these companies in the non-orgam- 
sed sector have obtained 
loan-licence without having 
the principal industrial licencc 
contravening the law of the land? If 
so, what action Government proposes 
to take?

Lastly I would like to know further 
aocording to the recommendation of 
Hathi Committee, will your Ministry 
declare permission letter and C.O.B. 
licence unauthorisedly? If not, the 
reasons thereof may be given.
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MR. CHAIRMAN: Before the 
Minister replies, Shri Ravindra Varma 
will present the report of the Busi-
ness Advisory Committee.

BUSINESS ADVISORY COMMITTEE

F ourteenth R eport

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir. I  
beg to present the Fourteenth Report 
of the Business Advisory Committee.

18.12 hr*.

HALF AN HOUR DISCUSSION— 
Contd.

Expansion o f  Foreign D rug 
Companies-—contd.

MR. CHAIRMAN: Now the ho*n.
Minister.
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motion before the House nor vot-
ing. The member who has given 
notice may make a short statement 
and the Minister concerned shall 
reply shortly. Any member who has 
previously intimated to the Spea-
ker may be permitted to ask n ques-
tion for the purpose of further elu-
cidating any matter of act’”
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SHRI H. N. BAHUGUNA Mr. 
Chairman, Su, I am quite in arree- 
ment v-ith the hon. Membex’s to u em 
about the neai, if I may “.ay . o, ai ,«r- 
chy which entered the drur field 
especially between 1970- 77. The 
HathJ Committee came m the n of 
public criticism The drugs and »»h »r- 
maceuticals were so important to the 
nation’s health and it worked ■lard to 
produce a report That repoit has 
been under our consideration The 
points raised by the hon. Member are 
already taken care of by the Hathi
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Committee. They have been noted 
by the Hathi Committee and X quite 
concede that the Government consci-
ously, between 1970-1975. ignored all 
these four Acts referred to by the 
hon. Member and today we have in-
herited a particular situation in which 
we have to find solutions to all these 
problems. It i$ true that capacities 
have been increased beyond the 
licence; that even unlicensed things 
have been produced, that the export- 
import regulation Act had been brea-
ched, that FERA had not been comp-
lied with. But in all these things the 
companies concerned are covered by 
administrative connivance, if I may 
say so, conscious administrative con-
nivance. We are therefore called upon 
to rectify them.

SHRI JYOXIRMOY BOSU: I cong-
ratulate you for making this clear.

SHRI H. N. BAHUGUNA- I am 
making an honest confession of the 
situation. My only difficulty is that 
a lot of things have been found to 
cover up the laws. For example the 
Government of India have in their 
ingenuity created C.O.B. licence— 
carry on business licence__ (Inter-
ruptions) or some other manner, say-
ing that the implications of FERA 
must await the implementation of the 
Hathi Committee recommendations. 
So also another thing that has come 
to notice is that one or two, for their 
own reasons, have come in between 
and reduced their equity below that 
level which they were holding in the 
year 1970-71 or 1974-75.

My difficulty is: today I am at the 
journey's end. The question has been 
laired by Prasann Bhai Mehta at a 
point of time when I have parsed 
through the mill and reached the last 
stage; a paper is now before the Cabi-
net for its ultimate consideration and 
it takes care of all these things. May-
be the solutions are acceptable to the 
hon. House; may be hon. Members 
are critical. I have only one assur-
ance to give: we have taken care of 
the totality of public opinion against



the various types of exploitation 
which the multinational drug comp-
anies have carried on in this country 
in such a preposterous manner. Some-
where their equity is Rs. 100,000 but 
their remittance as profit in one single 
year after providing for their reserves 
has been 45 lakhs. All that is there.
But it is not possible for me to say 
today about a solution of the prob-
lem in view of the fact that we have 
the Cabinet form of government. If 
we had any other form ot government 
in which individual ministers had the 
choice to decide things, certainly I 
would have made a declaration of my 
position on each count.

SHRI K. LAKKAPPA (Tumkur):
Is there divergence of views in the 
Cabinet?

SHRI JYOTIRMOY BOSU: He is
tiying to fish in calm waters!

SHRI H. N. BAHUGUNA: I must 
concede to lum full maiks for his 
abiding and deep interest. All his 
friends have chosen to go out quietly 
for their evening tea; Mr. Lakkappa 
remains here; that indicates his keen 
desire to cori ect the situation and help 
the House to understand what the 
situation is. I am therefore really 
obliged to him and other friends who 
have agreed 1o forego their evening 
comfort and be hero for this discus-
sion. To say yes or no to any count 
will be to tread on a path which will 
tantamount to breach of cabinet se-
crecy; the Cabinet has to consider it.
I am very much afraid of placing a 
date; in my great enthusiasm 
created partly by the prod* 
dings of hon. Members like 
Mr. Chavda I wanted to do it 
earlier and said many times that I 
would do it by such and such day 
and I did expect that it would happen.
But I have not succeeded so far. There 
fore I must beg the patience of the 
House and ask the House to bear 
with me for this delay. I can assure 
you that I would do nothing, I hope 
this government would do nothing 
against public interest. Obviously, it 
is not in public interest to allow all 
these things. It is not in public inter-
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est to lot people to violate our laws, 
rules: it is not in public interest to 
let them repatria te ....It is not 
in public interest to allow this 
situation, I agree that those who 
have violated the laws, speaking for 
myself, all of them must be brought 
to books. How, when and in what 
matter is another point. Thosa who 
have done things which are contrary 
to law must be punished and what is 
important is, we must also see that this 
country is not fleeced. Therefore, a 
number of decisions will have to be 
taken, which I hope will soon before 
the House and become the property 
of the nation. With these words, I 
will beg of the hon. Members not to 
fix me on, as to what is my remedy 
for x, y or z.

SHRI JYOTIRMOY BOSU: We will 
bear that in mind.
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SHRI JYOTIRMOY BOSU: Sir, these
multi-national organisation are trading
in human misery and perhaps in no
other country you will find a parallel
excepting in a few Latin American
countries. The time is short and:;o I
cannoj give the details of it now.

Sir, if yOU go through the records,
You will find that for the basic generic
drugs that the US AID had been mar-
keting through different pipelines in
this country, in some cases they have
been charging a price which is even
200 times more, not 200 per cent.
We are a country where the per capita
income is one of the lowest "nd these
people have been trading
in the most heinous man-
ner in human misery, name-
ly, human illness. I am glad and I con-
gratulate the hon. Minister for making
a clean breast of certain things here,
but we will judge him by what he will
do in the coming months. In this con-
text, I would like to ask the hon.
Minister since the publication of the
Hathi Cbmmittee Report how many
foreign drug houses were given per-
mission for substantial eXpan.sion and
how many of them have been found
violating statutes and Government di-
rectives.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, I am mainly interested

'< to know from the hon. Minister that
certain remedies will be found out for

the menace. I can appreciate his cou-
rage and conviction to fight this men-
ace, but at the same time he has plead,
ed his inability stating that this is not
within the hands of a single Minister.
He is dynamic and I always appreciate
his honesty. " ,

Sir, we have been fightmg this men-
ace not on the political front or on
the basis of political affiliation. I think
We have been fighting this menace for
the last ten years on the floor of this
House and various measures and also
remedies have been suggested. Even
the Hathi Committee Report has been
discussed on the floor of this House
and Members from all sides have ex-
pressed their views :.IS to how we can
wake this country completely free
from the stranglehold of the multina-
tionals. Many of our friends have re-
fer red to their designs, how they are
circumventing the rules concerning
marketing, price-structure and other
things and making a huge amount of
profit, but at the' same time there is
no Government machinery to See that
these functions are discharged properly.
Why is there delay in the irr.plemen-
tation of the Hathi Committee report,
and why is no stringent action taken
against such violations of the regula-
tions of the Ministry of Industry and
the Department of Company Affairs?
All norms have been completely violat-
ed. Somebody is conniving with these
companies; and they are operating. I
straightway put it to you: (Tovernment
must have the political will. (Interrup-
tions). The legal sanction is required.
The Department of Company Affairs
and the Health Ministry are involved.
For the last ten months, nothing has
been done, in so far as the Implemen-
tation of the Hathi Committee recom-
mendations are concerned, because
there are mounting pressures on the
Health Ministry, the L-aw Ministry and
the Department of Company Affairs.
These companies are bringing pressure
on them. Is it a fact that the Health
Ministry and the Department of Com-
pany Affair are responsible for the
delay. in taking action in so far as the



[Shri K LaKSfcppal

activities of the multi-nationals sod 
the drug manufacturing system in this 
country are concerned? What action are 
you going to take on thebe ssues*

SHRI PRASANNBHM MEHTA Be 
tore the Minister answ< is those prints 
I would like to make a submission

MR CHAIRMAN I am afraid you 
cannot d° it under the rules

SHRI PRASANNBHAI MEHTA It 
will take only hali a mmute I wish 
that the hon Minister assures this 
House that he will place before the 
Cabinet the views expressed by this 
House during this Half-Hour Discus- 
sion

MR CHAIRMAN That he hai ugre- 
ed to

SHRI II N BAHUGUNA I ogam 
say that I share the concern and an-
xiety, and if I maj say so, the unhap-
piness of the House over the manner 
in which the Hathi Committee re-
commendations have continued to re- 
mam unimplemented (Interruptions)
It will be only when the decisions ire 
taken that it will be known whether 
we have trampled over them or ac-
cepted them We are trying to cover 
the whole situation by trying ultimate 
ly to finalize government's views on, 
this i assure the House that the dis-
cussions in the House will prove more 
than helpful to the Cabinet m coming 
to a decision I will certainly m&ke use 
of these, m the interests of a sort of 
a presentation of a consensus—for this 
Parliament represents the consens i »— 
and there are no sides on this ques-
tion Everybody has had the same con-
cern everybody hag had the same 
views about multi-nationals fleecing 
the people spending money on, adver-
tisement -pending money on selling 
drugs which are sub-standard—even 
drugs which are of no use or no rele-
vance but just trnnp to sell them— 
and sometimes fooling a whole lot of 
peonlp and simple folk by making them 
purchase things which they should not
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really purchase even In the Interest of 
their health. But a question has been 
raisd It was said that there are 
many officers who are In league with 
the companies It would be unfair of 
me if I were not to speak on this par-
ticular thing i have cnccked up This 
question was raised m the Consultative 
Committee I checked ip  mirrediJtely 
on return from the Consu-
ltative 'Committee and I found 
out that there were with 5 vears’ 
standing one was the Adviser
(Drugs) He is on a permanent 
cadre The post of Adviser (Dru^s) 
is a permanent post and there is only 
one post That gentleman is there

SHRI JYOTIRMOY BOSU Here, 
drug means medic’nt, not the other 
drug.

hHRI H N BAHUGUNA Obvious-
ly not the drugs which suits manj

SHRI JYOTIRMOY BOSU You aiu 
looking at me

SHRI H N BAHUGUNA I am not 
looking at you There is one undei- 
secretary only, who has been theie 
for more than 5 years It is not 10 
vears I assure the hon Member 
that in dealing with the Hathi Com-
mittee recommendations, I have had 
no resistance or disagreement with 
my officers It is not as if they are 
on one vtave length and I am on ano 
ther wave length I would not neces-
sarily say that it is due to the failure 
of the team I am the leader of the 
team and if I find that I am not able 
to lead them the first duty for me 
would be to correct the position oi get 
out It is not alwavs good for a per-
son, especially for a Minister, to say 
that the team is not working It is 
not a couect thing for a Minister to 
do

So far as the specific questions rai-
sed by my hon friend Shri Bosu 
and Shri Lakkappa are concerned

SHRI JYOTIRMOY BOSU For Mr 
Lakkappa, it should be "right hon 
friend ”



SHRI H. N. BAHUGUNA: For me 
they are all colleagues, friends and 
comrades in this House.

I  merely want to say that I will 
plead guilty to the charge that I  have 
been in ten months and I have not 
been able to take a decision. But I 
must assure you that we have been 
flogging this oarticular case to 1he 
beat of our efforts, and I have not 
failed in the hope that we will ulti-
mately succeed. Therefore, I assure 
the House, that all these discussions..

SHRI JYOTIRMOY BOSU: Mi.
Chairman, I want specific information 
on how many firms have been given 
substantial expansion licences, how 
many of them violated t h e  ru le s , 
statutes and Government directives 
and who are they.

SHRI H. N. BAHUGUNA: He is 
asking for every detailed information.
My knowledge of numbers is very 
poor and I would not be able to come 
up---- (Interruptions).

SHRI JYOTIRMOY BOSU: I w ill  
get from Allahabad University his 
mark sheet.

SHRI H. N. BAHUGUNA: I am ab-
solutely one with him in saying that 
there is not a single firm which has 
not flouted it.

«it wJHwfn w g: wrg*

^ f a * k * * *  ?

SHRI H. N. BAHUGUNA: All of 
them are guilty men. There is not one 
-who is free from guilt.

(%&*) • q #  & 

sm  arcrnpr i w r  s r ts  ifcrata  % ■ 
stnt ^  |  far $rvft f t  frcrtj t?

ftRTT m  srhr tit s rn ftf i 

t*rr
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SHRI H. N. BAHUGUNA- Of 
course, I bow myself to the wishes ef 
the hon. Member. But I would only 
like to say that he is not right when 
he says ” I fTR a t 3*PPt tffa

n  £ 1

n o  *rwt firmer t t w  :

fa?TT *RT f a  s f t r

ft 5JTRT £ 3*%

f a r o  s r t  sprogr̂ V ?ft f  ? ai 

srr ifc I  ?

WppJTT • a £

fa  V lf l  f t  ^  I

ft qRjfto ft srofaT «R?TT 5 fa

1:  *  ft 6 ?t SRT gKTT 6 ^  

r  5prr S srtt Sr?r. fa  <.5

1 1 «#Krt ft, s't,

I  VT ft OR TTft f t

ft 5* r̂*r P •

All I can say is if I am to comment on 
all of them it will take two hours, be-
cause it would be less than fair not to 
give btfth sides; otherwise, it would be
discrimination. B ut I cart assure them 
there is no single one who has not 
crossed that lim it, or h:<s not done a 
violation of one o r th e  o ther law.

PROF R. K. AMIN (Sureudiana- 
gar): You should ha»’e a time-bo'ind
programme to set them right.

SHRI H. N. BAHUGUNA: The
moment there is a decision by the Ca-
binet, I will place it before the House,
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treat me as one of them, and 1 feftc*[Shri H. N. Bahuguna]

along with my line of action as to how 
I would proceed to deal with it now 
It is going to be, as the hon. Shri Lak-
kappa rightly said, a multi-ministerial 
decision-making business, in this cru-
sade of the House, as far as I am con-
cerned, I would request the House to

that crusade will ultimately succeed. 

18.40 to t
The Lok Sabha then adjourned till 

Eleven of the Colck on Thursday, 
March 16, 1978/Phalgtma 25, 1888 
(Saka)

GMGjPND 4037 LS 880.


